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Sm#. Rita Dewé?
Wwio £
P/l'} Q—4

m Dev Mishra :
S R/0 Q-4/1, Police Flats, Pofice Station,
Model Town - I, Defhi -9.

o : Applicanta
(By Advocate: Shni R P.Agganwat)
i
,f Venats
|
{ The Lieutenant: Govennen through
1
The Chie4 Secrnetany,
Gout. o4 N.C.T! oA Defhs
5, ”thMwﬂwM
Defhni *
2. The Commissionen o4 Pofice,
Pofice Headquantens,
M.S. Budilding, I.P. Eatate,
New Dethi-"2. .. ... Respondents
1
(By Advocate: Anif2 Singa? proxy 4on Sh. Jog Singh)
, ORDER
1
By Hon'bfe Shni Kufdip Singh
! In Zhis 0.4 applicants have prayed that
nespondents be dinected 2o get the applicant no. 2

examined by the Med.icaf Boand in anu Govennment Hospitaf

othen than LNIP,

a widow 04 a deceased employee 04 Delhi Police who died

i
in  hanness, and applicant no.

1
deceased employee Shni Ram Dev Mishna. Apten the death
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dathen o4 appticant no.2, applicant no. 1

requested the nespondents o give employment to applicant
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fe ground, Howeven, adten the
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aponesald nequest o
appticants $ifed an 0A (74/98) begone this Tnibunaf and
pplicants 4ifed a ‘

thia Tnibunaf vide onden dated 17.3.1998 dinected the
. l

nespondents Fo  Laaue  app intment feifen in 4avoun 04
applicant no 2 hiect to completion o4 ale ponmalities
and thein O0A was diaposed o4 accondingfy. The othex

ponmalitiens which wene tq be completed hedone Joining
. i

alaso hnad the bonmal ity 04 applicant no. 2 being
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medically examined and 4ound 44t to Join as Conatable 4n
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3. The appficani WwWab +hen examined at Civik
Hospital, Radpun Road but waa 4ound unéaf The applicant

H .
mention that 4on 4iLing an appeal, the appficant waz
neguined Z£o Aubmit medical contifpicates o two doctons
i4 any medical centijpicate produced by the candidate as a

piece 04 evidence about the possibifily o4 an ennon o

athen medicaf oféicen who had examined the candidate at

4inst dinstance the centipicate wiff noit be taken into

considenation unfess L% containsa a noie by ihe medical
pracriitionen concenned t; the eiiect that if has given in
4ull krnowlfedge o4 the f4act that the candidate has afneady
been nedecite as ungit fon senvice by a Medical

, on other Medicaf O4ficen.




n contipicates 0f two

5. It appeans that z
;Qy:ctonA who privately examined the applicant, which wene

ppeal, do not

I
5

encloased by the appficant afongwith his

contain o note as requined undexr SR-4. Howeven, on Zhe

.

L. N.J.P. Hoapitaf te conatitute a Medica? Boand. But iz

appeanrs that the 4act that doctons concenned whose

applicant had noi given a centigpicate/noie as prescnibed
unden 8R-4, was detected Laten on, s¢ the appficant was
injonmed that his zequgaif§on conatitution o4 Medical

Roand was thenrnehy negected.; Haweven, 4in the meantime the

' In +the present DA the applicants ane
nequeating don ccneiétuttoh 04 anothen Medical Boand on

pzécanwé have been hanassed 4on

compassicnate appointment and thein nepnesentations ane
being nejecied time and agadin. I+ wasa alap atated that
since the Medicaf éoand hﬁd aﬂﬁeady examined applicanit
no 2 then what wos the necessiiy o cancelfation o4 the

shoufd bhe got examined by .any othen Modico? Boand at any
!
othon Govennment Hospital
7 I  have heand ' the feanned counsef on edithen

aide and have perused the matenial on necoad.




the appﬁLcant had noit
medical centificates

appeal did ncit contain a4

poal 4on conatitution o a
Buandu 4on ne-medical examination could not have been

ententained by Delhi Pofice and menefly the jact thait the
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and was conatituted showe that the odpicials o¢

again by the Medicaf Roand at L.N.J.P. Hoapital he was
not 4ound 44t and was inponmed about the nosult 04 the

+the ne-medica? examination by the Med.icaf Boand has been
manipufated by the Defhi Pofice, anre net supponted by any

document on necond. -Thease anre alf
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which thenre L4 N0 evidence on necond. Monreavenr, thene 44
no document fo show +hat the nesufi 04 the Roand has been

manipulated by the Defhi Pofice and why the police

neault
10 In view 04 the ahove, we 4ind no menit in
thia O.A and the same 44 accondingly diamiased No
coata '
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(KULDIP SINGH)
MEMRER(J)




